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CASE LAWS

A R B I T R AT I O N

B A N K I N G  

KKH Finvest Pvt. Ltd. and another Vs. Ashiesh Shukla and others, Dated: 05.08.2026,
(MANU/SC/0807/2026; 2026 INSC 803) 

The Supreme Court held that non-signatory participation in performing the contract is a key
factor in deciding whether it is bound by the arbitration agreement. The Court observed such
conduct may indicate an intention to accept the arbitration clause.

Subhash Chander Vs. Sunil Kumar, Dated: 03.08.2026, (MANU/PH/4584/2026; 2026:PHHC:105231) 

The Punjab & Haryana High Court has observed that cheque dishonour cases under Section 138
Negotiable Instruments Act can be compounded even after appellate conviction. The Court set
aside the conviction following settlement between parties and noted that cost waiver is permissible
only in exceptional cases.  

M/s. S. E. Investments Ltd. Vs. Star Bazaar Private Limited, Dated: 04.08.2026,
(MANU/MH/5462/2026) 

The Bombay High Court has observed that pre-October 23, 2015 unilateral arbitrator
appointments remain legally valid when supported by contractual terms. However, appointments
made without an arbitration clause or consent of the other party would be considered invalid.

Supreme Court: Participation in contract performance may bind non-signatory to
arbitration agreement

Punjab & Haryana High Court: Cheque bounce cases can be compounded even after
conviction is upheld in appeal

Bombay High Court: Pre-2015 unilateral arbitrator appointments remain valid if
authorised by contract
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Supreme Court: Civil Courts can decide succession disputes between non-tribals in AP
scheduled areas

Mukkera Venkata Ratnam & Ors Versus Vantasala China Venkateswarlu & Ors., Dated: 06.08.2026,
(MANU/SC/0814/2026; 2026 INSC 810) 
 
The Supreme Court has observed that civil courts under the Andhra Pradesh Civil Courts Act,
1972, have jurisdiction to adjudicate succession disputes between non-tribal parties residing in
Scheduled Areas. The court set aside the Telangana High Court ruling, which had held that civil
court jurisdiction was barred under the Act in such disputes. 

Supreme Court: Marking a document as exhibit does not prove its contents

S. Sangeetha & Ors. Vs. TMT. P. PONNI, Dated:07.08.2026, (MANU/SC/0825/2026; 2026 INSC 813) 

The Supreme Court has ruled that merely marking a document as an exhibit does not amount to
proof of its contents. The Court observed that documents exhibited during the initial stage of a trial
must still be proved in accordance with law, and objections to their admissibility cannot ordinarily be
decided at the threshold merely on the ground that they have been exhibited. 

Supreme Court: Judgments operate retrospectively unless made prospective

Government Of India & Anr. Vs. Sri Devraj URS Medical College, Dated: 04.08.2026,
(MANU/SC/0793/2026; 2026 INSC 799) 

The Supreme Court has observed that “If a decision of the Apex Court does not expressly provide
its application to be prospective, then it is settled law that all decisions of this Court are
retrospective in application…”

CIVIL

Supreme Court: Collective failure of criminal justice system led to 22-Year wrongful
incarceration
Arjun Jani @ Tuntun Vs. State of Orissa, Dated:04.08.2026, (MANU/SC/0792/2026; 2026 INSC 802) 

The Supreme Court has overturned the life imprisonment of a man convicted in the 2004 triple
murder case and acquitted him after finding that he had been wrongfully incarcerated for 22
years. The Court expressed serious concern over the collective failure of the criminal justice system,
observing that the trial court failed to properly evaluate the evidence while the High Court
remained a mute spectator. It held that the conviction rested on unreliable evidence, while the
accused was subjected to third-degree torture in custody to extract a confession based solely on
suspicion. Directing his rehabilitation, the Court remarked that these institutional lapses had erased 22
years of a person's life without reliable evidence.

CRIMINAL
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Supreme Court: Section 498A IPC applies to live-in relationships in nature of marriage

Delhi High Court sets aside cases over alleged lead contamination in maggi noodles

Delhi High Court clarifies applicability of prior sanction under amended Prevention of
Corruption Act

Dr. Lokesh B.H. & Ors. Vs. State of Karnataka & Anr., Dated: 03.08.2026, (MANU/SC/0788/2026; 2026
INSC 784) 

The Supreme Court has observed that Section 498A IPC applies to live-in relationships that are in
the nature of marriage, ruling that excluding such women would be discriminatory. The Court
further observed that "When the objective of the Section 498A was to provide coverage to those cases
where harassment by husband or in-laws through wilful conduct causing mental or physical injury or
driving the woman to suicide, then to say that such harassment can only be caused when they are
married and not before that, in our considered view, would be a case of over simplification... This
distinction between “married” and “live-in relationship in the nature of marriage”, in as much as it relates
to the protection envisaged by Section 498A, has no rational nexus with the object of preventing
domestic violence and is as such offensive to Article 14 of the Constitution of India."

Dharmendra Hansraj Kotak & Ors. Vs. State Of Delhi & Anr., Dated: 06.08.2026,
(MANU/DE/5528/2026; 2026:DHC:6343) 

The Delhi High Court has dismissed criminal proceedings linked to the 2015 Maggi controversy,
noting that later judicial and scientific findings had undermined the allegations of excessive lead
content and significantly weakened the basis of the prosecution.  

Court On Its Own Motion Vs. State, Dated: 06.08.2026, (MANU/DE/5529/2026; 2026:DHC:6342-DB) 

The Delhi High Court has observed that the 2018 amendment to Section 19 of the Prevention of
Corruption Act applies retrospectively only to the extent of extending the benefit of prior
sanction to offences committed before the amendment, provided the court had not taken
cognizance before 26 July 2018. The Court clarified that where cognizance had already been taken
before the amendment came into force, there is no requirement to obtain fresh sanction, and such
proceedings cannot be reopened. 

Bombay High Court: ‘Perfect Victim’ is a myth; women respond differently to rape trauma

The State of Goa Vs. Tarunjit Tejpal, Dated: 06.08.2026, (MANU/MH/5514/2026; 2026:BHC-GOA:1562-
DB) 

The Bombay High Court, while convicting Tarun Tejpal in the 2013 rape case, rejected the notion
that victims must behave in a particular way to be credible. The Court observed that "The ‘perfect
victim’ concept, more formally known as an ‘ideal victim’, describes an unspoken cultural archetype where
a person is fully believed, sympathised with and granted legitimacy only if they exhibit absolute
vulnerability, complete innocence and total passivity. When a survivor does not fit in this mould – such as
delaying a report, knowing the attacker or being under the influence of alcohol- their trauma is normally
devalued. Expecting a survivor to be constantly miserable, meek or visibly broken, the Trial Court has
ignored the reality of human coping mechanisms. However, these concepts of a perfect victim are a myth.
Credibility must be evaluated on facts, not on whether a survivor fits a narrow cultural mould."
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Allahabad HC: Trial courts cannot examine witnesses to generate fresh evidence before
cognizance

Supreme Court directs Centre to issue environmental compensation norms under
SWM Rules 2026

Randhir & Ors. Vs. State of U.P. and another, Dated: 03.08.2026, (MANU/UP/1858/2026) 

The Allahabad High Court has observed that trial courts cannot examine witnesses to generate fresh
evidence before taking cognizance under Section 190 CrPC. It said courts must decide on the
material already on record, as collecting additional evidence is the investigating agency's role. 

Amravati Municipal Corporation Vs. Ganesh Dadarao Anasane & Ors., Dated: 04.08.2026,
(MANU/SC/0794/2026; 2026 INSC 796) 

The Supreme Court has laid down key principles for determining environmental compensation
under the Solid Waste Management Rules, 2026, and directed the Ministry of Environment, Forest
and Climate Change to frame comprehensive guidelines for its assessment and recovery. It stressed
that priority must now be effective implementation through strong institutional mechanisms. 

E N V I R O N M E N T  

Delhi High Court: Minor’s signature alone cannot establish consent for pregnancy
termination

Supreme Court extends third-party insurance term for new vehicles

Dr. Poonam Mishra Vs. State of Nct of Delhi & Anr., Dated: 05.08.2026, (MANU/DE/5487/2026;
2026:DHC:6344) 

The Delhi High Court has observed that a minor’s signature alone, even if authentic, cannot be
treated as valid consent for pregnancy termination under the Medical Termination of Pregnancy
(MTP) Act. The Court stated that written consent of the minor’s guardian is mandatory under the law. 

National Insurance Co. Ltd. Vs. Smt. Thungala Dhana Laxmi & Ors., Dated: 04.08.2026,
(MANU/SC/08042026; 2026 INSC 793)

The Supreme Court has directed that the mandatory third-party motor insurance period for new
vehicles be increased to four years for cars and six years for two-wheelers. Observing that a
significant number of vehicles continue to remain uninsured despite its 2018 directions, the Court
ordered the extension of the policy term to improve insurance coverage, notwithstanding objections
raised by the Insurance Regulatory and Development Authority of India and the General Insurance
Council. 

L AW  O F  M E D I C I N E

M OTO R  V E H I C L E  
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Supreme Court: Awards Rs.83.38 Lakh to Child Left Paralysed, Stressing Impact on the
Victim’s Future

Supreme Court: 'Washed-Off Theory' inapplicable in assessing employee retention
suitability

Gayatree Pattnaik For Shreejita Pattnaik Vs. Arundhati Sahoo and Anr., Dated: 03.08.2026,
(MANU/SC/0790/2026; 2026 INSC 785) 

The Supreme Court has enhanced compensation to Rs. 83.38 lakh for a child left permanently
paralysed in a motor accident, holding that damages must reflect the loss of future earning
capacity and the long-term impact of disability, not merely the percentage of medical disability.
The Court observed that "a minor who suffers permanent disability cannot be equated with a non-
earning individual merely because he was not gainfully employed on the date of the accident. While
dealing with child victims, the law must take into account the future which has been lost and not merely
the status which existed at the time when the accident occurred."

Sushil Sharma Vs. Union of India and Others, Dated:06.08.2026, (MANU/SC/0815/2026; 2026 INSC
809) 

The Supreme Court has observed that an employee’s suitability for continued service must be
assessed based on the complete service record, not merely recent performance. It held that the
“washed-off theory” does not apply while determining retention in service. 

S E R V I C E  

Supreme Court: Employee cannot withdraw resignation after accepting its benefits

Delhi Technological University Vs. B.S. Rawat, Dated:04.08.2026, (MANU/SC/0798/2026; 2026 INSC
797) 

The Supreme Court has held that an employee who voluntarily resigns, accepts all consequential
benefits, and secures fresh employment thereafter cannot subsequently seek reinstatement by
challenging the validity of the authority that accepted the resignation. The Court observed that any
defect arising from acceptance by an unauthorized authority can be cured through subsequent
ratification by the competent authority, and an employee who has already acted upon the resignation
is estopped from disputing its validity. 

P&H High Court criticises Punjab for spending on freebies and ads while delaying
employee dues

Additional Chief Secretary to Government of Punjab Vs. Nirmal Singh Dhanoa and others, Dated:
03.08.2026, (MANU/PH/4681/2026; 2026:PHHC:104717-DB)  

The Punjab and Haryana High Court has ordered the State government to release pending DA/DR
payments to employees and pensioners, noting that Punjab was allocating substantial funds for
freebies and publicity campaigns despite delaying payment of statutory dues due to financial
constraints. 
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Gujarat High Court: Res Judicata prevents trustees from reopening trust property
disputes

Madanlal Radhelal Bansal & Ors. Vs. Agrawal Samaj Trust Dahod & Ors., Dated: 04.08.2026,
(MANU/GJ/1991/2026) 

The Gujarat High Court has observed that a trust application over disputed trust property is not
maintainable if the issue has already been conclusively decided in earlier proceedings, even when
the subsequent case is filed by a different set of trustees.

T R U S T  A N D  S O C I E T I E S

Allahabad High Court upholds transfer of a dissolved society's assets to its successor
company

The Cricket Association of Uttar Pradesh vs. Uttar Pradesh Cricket Association, Dated: 03.08.2026,
(MANU/UP/1859/2026; 2026:AHHC:16101-DB) 

The Allahabad High Court has observed that a dissolved society may validly transfer its assets,
liabilities and functions to a Section 25 of the Companies Act, 1956. It ruled that the Societies
Registration Act permits such a transfer once at least three-fifths of the members to approve the
society's dissolution. 



NEWS IN BRIEF

The Supreme Court has refused to entertain TMC MP Mahua Moitra’s plea
challenging the Calcutta High Court’s direction to appear before the investigating
officer in a criminal case alleging that she offended religious sentiments. 

The President has granted assent to the Registration of Births and Deaths
(Amendment) Act, 2026, which simplifies the procedure for delayed registration of
births and deaths by reducing the requirement for judicial intervention where the
delay does not exceed two years. 

The Calcutta High Court has observed that "heavens will not fall" if all six stanzas of
Vande Mataram are sung in madrasas while hearing a plea against the
government's directive mandating its rendition.

The Delhi High Court has directed the Municipal Corporation of Delhi and the New
Delhi Municipal Council to identify one ward each and conduct a pilot camp for the
sterilization and vaccination of stray dogs. 

The BCI has clarified that advocates enrolled provisionally by State Bar Councils
may practice law in its entirety, including filing Vakalatnamas and appearing before
courts, for two years pending the AIBE, but cannot cast votes in Bar elections.  

The Punjab and Haryana High Court has dismissed a plea for police protection by
a minor girl and her adult partner, holding that granting such relief would indirectly
legitimise a relationship involving a minor, which is expressly prohibited under the
statutory framework. 

The Rajasthan High Court has directed the Project Director of the Rajasthan State
Highways Authority to decide within three months a plea seeking relocation of an
allegedly illegal toll plaza. It also ordered that toll collections be preserved and
considered for funding tree plantation in nearby public areas. 

The Delhi High Court has instructed Delhi Police to assess facilities across all
stations and establish dedicated washrooms and sanitary pad dispensers for
women staff, requiring an affidavit outlining compliance measures within six weeks.
  
The Chhattisgarh High Court has held that treating police custody as “voluntary
cooperation” to avoid arrest safeguards breaches Article 22, noting that consent
recorded while a person remains under police control cannot be considered
genuine.  

The Allahabad High Court has granted bail to a Pakistani woman residing in India
for more than 35 years on a valid long-term visa. The Court found no material prima
facie linking her to alleged document forgery or fraud.  

07.08.2026 

04.08.2026 

03.08.2026 

05.08.2026 

CIVIL

CRIMINAL
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The Karnataka High Court held that an Enforcement Case Information Report is
open to challenge under Article 226, ruling the ED cannot escape judicial scrutiny
simply by terming the document an "internal administrative" record. 

The Madras High Court has observed that lawyers can oppose alleged police
excess through peaceful means but cannot obstruct the production of arrested
advocates before court. The Court held that such interference may constitute an
offence under Section 225 IPC. 

The Madras High Court has granted an interim stay on the investigation into the
alleged bid to poach a Tamilaga Vettri Kazhagam (TVK) MLA and sought a response
on a plea seeking transfer of the case to the Central Bureau of Investigation. 

The Allahabad High Court has observed that recording agreement with the inquiry
officer’s findings in a show cause notice does not invalidate disciplinary action. The
Court noted that such concurrence is necessary before issuing the notice under the
U.P. Police Rules. 

The Delhi Court has cleared former Wrestling Federation of India (WFI) President
Brij Bhushan Sharan Singh and Vinod Tomar of sexual harassment charges
concerning women wrestlers, following an in-camera trial and detailed
consideration of arguments advanced by all parties.  

The Supreme Court has asked States and UTs to consider extending Ex-Military
Personnel quota benefits to cadets discharged from training with disabilities of forty
percent or more. It also upheld their entitlement to reservation under Section 34 of
the RPwD Act. 

The Supreme Court has directed Rajasthan to constitute an Integrated
Coordination Group headed by the Chief Secretary to coordinate measures for
preventing pollution and restoring the Jojari-Bandi-Luni river ecosystem.  The Court
also ordered the creation of a River Commission/River Rejuvenation Authority and
directed the SIT to intensify its probe into illegal industrial effluent discharge. 

The Karnataka High Court has annulled cruelty proceedings against a mother-in-
law, observing that broad claims regarding food deprivation, preparation of Ragi
balls for her son, and oversight of domestic chores failed to constitute cruelty under
Section 85 BNS. 

04.08.2026 

03.08.2026  

04.08.2026 

07.08.2026 

05.08.2026 

D E F E N C E  

E N V I R O N M E N T

FA M I LY  
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The Supreme Court declined to overturn the Delhi High Court’s injunction
preventing Kent RO Systems from marketing fans under the “KENT” brand, while
directing prompt adjudication of the cross-suits filed by both companies. 

A Jammu court has directed J&K Police to submit a probe report and preserve
evidence in the alleged ₹550-crore Vaishno Devi silver adulteration case, involving
claims that 20 tones of devotee offerings contained only 5-6% genuine silver. 

07.08.2026 

05.08.2026 

I N T E L L E C T UA L  P R O P E R T Y  R I G H T S  

T R U S T  A N D  S O C I E T I E S  
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NOTIFICATION UPDATES

CENTRAL

The Reserve Bank of India has released draft guidelines for 'on tap' licensing of Urban Co-operative
Banks and is seeking public comments till 05.09.2026. Feedback can be submitted online or via
email. 

Press Release No.: 2026-2027/816, Dated: 05.08.2026, MANU/RPRL/0481/2026 

The Reserve Bank of India has issued final Amendment Directions for the conduct of regulated
entities in loan recovery and engagement of recovery agents, effective 01.01.2027. These
directions include comprehensive instructions on fair treatment of borrowers, conduct of lenders
and recovery agents, and the use of technology in loan recovery processes. 

Press Release No.: 2026-2027/827, Dated: 06.08.2026, MANU/RPRL/0488/2026

SEBI has extended the deadline for Investment Advisers and Research Analysts to enroll with the Past
Risk and Return Verification Agency (PaRRVA) until 03.09.2026, to ensure smooth implementation
of the framework. 

Circular No. : HO/38/14/(11)2026-MIRSD-POD1/I/18038/2026, Dated: 03.08.2026,
MANU/SMIS/0061/2026  

The Ministry of Finance has imposed an anti-dumping duty on imports of Phthalic Anhydride from
China and the Republic of Korea to prevent dumping and injury to the domestic industry. This
duty will be effective for five years and is payable in Indian currency 

Notification No.: 20/2026-Customs (ADD), Dated: 05.08.2026, MANU/CUSA/0020/2026 

The Reserve Bank of India has released a draft of the “Non-Banking Financial Companies – Credit
Facilities (Amendment) Directions, 2026” and has invited comments from stakeholders by
28.08.2026. Feedback may be submitted through “Connect 2 Regulate” or via email.

Press Release No.: 2026-2027/825, Dated: 06.08.2026, MANU/RPRL/0483/2026

R E S E R V E  B A N K  O F  I N D I A

S E C U R I T I E S  A N D  E X C H A N G E  B OA R D  O F  I N D I A

M I N I S T R Y  O F  F I N A N C E  
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The document outlines the operational procedures for the Inventory-based Cross-border E-
Commerce Facilitation Framework, including registration of Exporters-on-Record, inventory
management, seller visibility, reverse logistics, compliance certification, and dispute resolution.
It introduces the Aayaat Niryaat Form (ANF) 9A for registration and specifies the responsibilities and
obligations of Exporters-on-Record and Sellers-on-Record. The framework aims to streamline cross-
border e-commerce operations while ensuring compliance with applicable laws and regulations. 

Public Notice No.: 25/2026-2027, Dated: 05.08.2026, MANU/DGFT/0140/2026 

The Coal Mines (Special Provisions) Adjudication of Penalties Rules, 2026, outlines procedures for
adjudicating penalties related to contraventions under the Coal Mines (Special Provisions) Act,
2015. It details the roles of adjudication authorities, inquiry officers, and the process for
conducting inquiries, issuing notices, and determining penalties. The rules emphasize principles
of natural justice and provide guidelines for penalty payment and recovery. 

Notification No.: GSR699(E), Dated: 03.08.2026, MANU/COAL/0020/2026 

The Ministry of Commerce and Industry has extended the deadline for submitting online
applications for Tariff Rate Quota (TRQ) under the India-UK Comprehensive Economic and Trade
Agreement (CETA) for the year 2026 to 09.08.2026. All other conditions from previous notices
remain unchanged. 

Public Notice No.: 26/2026-2027, Dated: 05.08.2026, MANU/DGFT/0141/2026 

The notification extends the transition period for implementing the mandatory India Conformity
Assessment Scheme (i-CAS)-Halal for exporting specified meat products to Egypt from six to nine
months, allowing more time for onboarding and accrediting Egyptian Halal certification bodies. 

Notification No.: 28/2026-2027, Dated: 05.08.2026, MANU/DGFT/0137/2026  

The Ministry of Commerce and Industry invites applications for Tariff Rate Quota (TRQ) allocation
under the India-Oman Comprehensive Economic Partnership Agreement (CEPA) for FY 2026-27.
Applications are open from 04.08.2026 to 19.08.2026 for various products, including dates,
marble, ethylene glycol, and aluminum. Specific documentation is required for certain products,
such as a Chartered Engineer Certificate for marble imports. 

Public Notice No.: 24/2026-2027, Dated: 03.08.2026, MANU/DGFT/0135/2026 

The Ministry of Commerce and Industry has introduced seven new Standard Input Output Norms
(SIONs) for Chemical and Allied Products, allowing Regional Authorities to grant Advance
Authorisations directly, streamlining the process and ensuring uniformity in norm fixation. 

Public Notice No.: 23/2026-2027, Dated: 03.08.2026, MANU/DGFT/0134/2026 

M I N I S T R Y  O F  C O M M E R C E  A N D  I N D U S T R Y  

M I N I S T R Y  O F  C OA L  
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

MINISTRY OF ROAD TRANSPORT AND HIGHWAYS 

MINISTER OF EDUCATION 

MINISTRY OF RAILWAYS 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION

The Commission for Air Quality Management (CAQM) has expanded its enforcement of dust
mitigation measures at construction and demolition sites across the National Capital Region
(NCR) by empowering more urban local bodies to prosecute violators. This move aims to enhance
compliance and reduce dust emissions, thereby improving air quality in the region. 

Press Information Bureau, Dated: 04.08.2026, MANU/PIBU/0975/2026 

The Ministry of Road Transport and Highways has proposed amendments to the Central Motor
Vehicles Rules to regulate two-wheeled road ambulances, aiming to improve emergency response
and access to medical care in remote areas. The amendments include construction and safety
standards, registration, and fitness requirements for these ambulances. 

Press Information Bureau, Dated: 03.08.2026, MANU/PIBU/0972/2026 

The Supreme Court of India has mandated the Teacher Eligibility Test (TET) as a minimum
qualification for teachers under the Right of Children to Free and Compulsory Education Act, 2009.
The timeline for acquiring TET qualification has been extended to August 2028, and it is
recommended that the test be conducted twice a year. 

Press Information Bureau, Dated: 03.08.2026, MANU/PIBU/0970/2026  

Indian Railways has introduced a single All-India license for Container Train Operators, allowing
operations across all routes with a uniform registration fee, eliminating separate permissions
and fees. This reform aims to reduce transportation costs, ease road congestion, and benefit
industries, particularly MSMEs, by encouraging rail-based freight movement and reducing logistics
costs. 

Press Information Bureau, Dated: 05.08.2026, MANU/PIBU/0988/2026 

The Hallmarking of Gold Jewellery and Gold Artefacts (Third Amendment) Order, 2026, issued by
the Ministry of Consumer Affairs, amends the 2020 order to update the list of districts across various
states and union territories where hallmarking is applicable. This amendment aims to ensure
compliance with the Bureau of Indian Standards Act, 2016, in the public interest.

Order No.: SO4345(E), Dated: 06.08.2026, MANU/CAFF/0223/2026
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STATE
MEDICAL EDUCATION AND RESEARCH 

INDUSTRIES AND COMMERCE 

The Department of Consumer Affairs is inviting applications for Government Approved Test Centres
(GATCs) to enhance verification capacity and improve consumer protection. The initiative aims to
expand the verification ecosystem for weights and measures by involving technically competent
private institutions, thereby facilitating faster compliance and accurate measurements.
Applications can be submitted online, and the expanded GATC network will support Legal
Metrology services across various sectors.

Press Information Bureau, Dated: 04.08.2026, MANU/PIBU/0979/2026

The Chandigarh Mental Healthcare (Rights of Persons with Mental Illness) Rules, 2026 prescribe
operational standards for mental health establishments, rehabilitation facilities, custodial
institutions and prison mental healthcare, while introducing obligations relating to patient rights,
medical records, admissions, rehabilitation services and minimum care standards under the Mental
Healthcare Act, 2017. Affected entities should review patient rights procedures, update record-
management systems, ensure prescribed service standards and train staff to comply with the new
regulatory requirements. 

Notification No. 593146/610688/F-II(7)/2026/6728, Dated: 05.08.2026,
MANU/SNCG/0070/2026 

The proposed amendment to the Punjab Common Infrastructure Act mandates industrial units to pay
monthly maintenance service charges collected directly via electricity bills. It establishes Special
Purpose Vehicles for area upkeep, enforces bulk waste generator compliance, and subsumes
municipal property taxes. Affected entities should prepare for revised operational costs and ensure
timely utility payments to avoid power disconnection risks. 

Notification No.: 8-PLA-2026/31, Dated: 03.08.2026, MANU/SNPN/0141/2026 

The Chandigarh Mental Healthcare Rules, 2026 establish a comprehensive regulatory framework
for registration, renewal, digital record-keeping, audits and inspections of mental health
establishments and professionals under the Mental Healthcare Act, 2017. Private mental healthcare
providers face new registration fees, compliance standards and reporting obligations, while
public facilities receive fee exemptions but remain subject to regulatory oversight. Affected
entities should obtain the required registrations, maintain prescribed digital records, comply with
operational standards and prepare for periodic audits and inspections.

Notification No.:593146/610688/F-II(7)/2026/6722, Dated: 04.08.2026,
MANU/SNCG/0069/2026 



INTERNATIONAL UPDATES

Capital Markets 

AU S T R A L I A  
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Australian Securities and Investments Commission proposes greater flexibility for pre-IPO
advertising 

The Australian Securities and Investments Commission has proposed changes that would relax existing
restrictions on advertising and publicity before an initial public offering and other offers of unquoted
securities requiring a disclosure document. Under the proposal, companies could communicate with retail
investors at an earlier stage, provided that prescribed information is included in the communication. The
proposed statements would need to identify the issuer and seller, explain that a prospectus would be
available and specify where and when investors could obtain it. Communications would also have to
direct investors to the prospectus as the principal source of information and explain that applications
must be made using the accompanying application form. The proposal would remove some existing
restrictions on discussing the advantages and merits of an initial public offering, potentially reducing
regulatory costs for companies preparing to raise capital. 

Australian Taxation Office clarifies which superannuation contributions qualify under Payday Super
 
The Australian Taxation Office has also issued Law Companion Ruling 2026/2 concerning
contributions that qualify under the new Payday Super framework. Released on 5 August 2026, the ruling
explains which superannuation contributions an employer may make to reduce or avoid liability for the
superannuation guarantee charge. It sets out the conditions that a contribution must satisfy to be treated
as an eligible contribution under the amended legislation. The ruling also explains the time limits within
which the relevant contributions must be received. The guidance is particularly relevant to employers
adjusting their payroll and superannuation processes following the commencement of the new payment
framework. 

Australian Taxation Office issues new guidance on the transition to Payday Super 

The Australian Taxation Office has issued new law companion rulings addressing the implementation of
the Payday Super reforms, which replace the earlier quarterly superannuation guarantee payment
system. On 5 August 2026, the Australian Taxation Office released Law Companion Ruling 2026/1,
explaining the application and transitional provisions governing the shift to the new regime. The ruling
addresses the treatment of excess contributions, the end of the late payment offset, contributions made
between 1 July 2026 and 28 July 2026, and the treatment of certain sacrificed contributions. It also deals
with shortfall increases, repayment of overpayments relating to shortfall components and salary or wages
connected with Norfolk Island. The transitional provisions are intended to manage timing differences,
existing arrangements and overlapping obligations arising during the changeover. 



3 Aug- 8 Aug 2026

International Updates

CHINA

Company and Commercial 

Trademarks 

Patents 

Australian Securities Exchange proposes 25% securities issuance limit for major takeover bidders 

The Australian Securities Exchange has proposed a new shareholder approval requirement for entities
included in the S&P/ASX 300 Index that issue more than 25% of their ordinary securities as part of a
regulated takeover or merger. The proposed rule would apply whether the new securities are issued
directly to the target shareholders as consideration or sold to raise funds for the transaction. The
proposal is intended as a targeted reform rather than a broad expansion of shareholder approval
requirements for major corporate transactions. Importantly, the proposed vote would concern the
issuance of securities and resulting dilution, rather than approval of the takeover or scheme itself. The
underlying takeover or scheme would continue to be governed by the Corporations Act 2001
(Commonwealth) and the applicable transaction approval process. The proposed amendments are
intended to commence on 21 October 2026, although the final rules remain subject to the consultation
and rule-making process. 

China changes electronic service process for non-use trademark cancellation notices 

The China National Intellectual Property Administration has changed the manner in which non-use
trademark cancellation notices are communicated to overseas trademark owners. Previously, such notices
were generally sent by registered mail, creating a risk that international registrants would never receive
them and could consequently miss the statutory response period. From 5 June 2026, the China National
Intellectual Property Administration confirmed that these documents would no longer be served through
ordinary postal delivery. Instead, the World Intellectual Property Organization will electronically forward
the documents to the relevant international registrant through its electronic system. Where a Chinese
trademark lawyer is recorded for the international registration, the documents will continue to be sent to
that lawyer. Registrants receiving electronic notification will generally have 2 months and 15 days from
the notification date shown on the notice to submit their response. The change makes electronic
monitoring and timely response particularly important for overseas trademark owners. 

Supreme People's Court provides clearer guidance on preliminary injunctions in patent disputes 

The Supreme People's Court of China has provided further guidance on when a preliminary injunction
may be granted in a patent infringement dispute following a first-instance judgment. The decision arose
from litigation between Innoscience and Infineon, where the lower court had found patent infringement
and the relevant patents had separately survived invalidity challenges. The Supreme People's Court
maintained the preliminary injunction against Infineon, reinforcing a developing procedural approach in
which an injunction may be considered at the stage after the first-instance judgment but before final
resolution of the proceedings. The approach draws on earlier decisions, including the XinheCheng
case, Qualcomm v. Apple and the Xianglansu case. The decision indicates that a patent owner may have
a stronger basis for seeking interim protection where infringement has already been established and the
patent's validity has been upheld.  
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Supreme People's Court clarifies use of partially disclosed design features in patent invalidity
proceedings 

The Supreme People's Court Intellectual Property Court has clarified the evidentiary standards
applicable when partially disclosed prior design features are combined in a design patent invalidity
proceeding. The dispute concerned a road traffic signal light and involved Patent Application No.
CN201630366880.4 and Case No. (2024) Zui Gao Fa Zhi Xing Zhong No. 518. The petitioner, Sichuan
Huakong Intelligent Transportation Technology Co., Ltd., sought invalidation by relying on earlier
designs and notarised screenshots from WeChat Moments. The China National Intellectual Property
Administration had initially found that the screenshots did not establish that the images related to the
same product or disclose its overall appearance sufficiently. The Beijing Intellectual Property Court
subsequently took a different view, and the Supreme People's Court upheld that approach. The Court also
addressed when content posted on access-restricted social media accounts may nevertheless be
treated as publicly available, particularly where the account is primarily used for commercial promotion. 

Capital Markets 

Securities Commission Malaysia revises rules governing foreign investment funds 

The Securities Commission Malaysia issued the 5th revision of the Guidelines for the Offering,
Marketing and Distribution of Foreign Funds on 23 July 2026, with the revised framework taking effect
immediately. The revised guidelines replace the previous version and introduce changes affecting the
offering, marketing and distribution of foreign funds in Malaysia. The amendments also implement the
Mutual Recognition of Funds Framework, expanding the range of Hong Kong collective investment
schemes that may qualify for distribution in Malaysia. Under the revised framework, applicants are
encouraged to consult the Securities Commission Malaysia before filing applications, while
advertisements for foreign funds must comply with applicable securities legislation and advertising
guidelines. A foreign fund operator must also immediately notify the Securities Commission Malaysia if
the fund ceases to satisfy the prescribed requirements. 

Malaysia strengthens disclosure requirements for foreign funds offered to local investors 

The revised Malaysian framework introduces additional obligations for operators of foreign investment
funds distributed in the country. Among the changes, Paragraph 4.10 of the revised guidelines requires
advertising connected with a foreign fund offered in Malaysia to comply with the relevant securities
legislation and the Securities Commission Malaysia's Guidelines on Advertising for Capital Market
Products and Related Services. Paragraph 4.11 further requires an operator to notify the Securities
Commission Malaysia immediately when the fund no longer satisfies the applicable conditions. The fund
must then discontinue public offerings and subscriptions from Malaysian investors unless regulatory
approval is obtained. The amendments also introduce Paragraph 5.02A, which requires an operator to
provide Malaysian investors with a supplementary offering document when circumstances specified
under Section 238(1) of the Capital Markets and Services Act 2007 arise. 
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South Korean Supreme Court examines treaty benefits and taxation of patent transfer proceeds 

The Supreme Court of Korea has considered whether United States limited liability companies that are
fiscally transparent can independently claim benefits under the Korea-United States Tax Treaty and how
income from the transfer of patent rights should be classified. The dispute involved Delaware limited
liability companies that transferred semiconductor-related patent rights to a Korean semiconductor
company in 2014 and 2015 for approximately United States Dollar 6.4 million. The taxpayers argued that
the proceeds were not taxable in Korea under the treaty, while the National Tax Service treated the
payments as royalty income subject to Korean withholding tax. The Supreme Court rejected the view that a
fiscally transparent entity automatically qualifies as a United States resident merely because it was
established in the United States.  

Seoul Administrative Court rejects permanent establishment claim against Korean affiliate 

The Seoul Administrative Court, in Decision No. 2024Guhap52496 dated 23 April 2026, examined
whether the activities of a Korean affiliate created a permanent establishment in South Korea for a
foreign enterprise under an applicable tax treaty. The taxpayer, referred to as MCo, was an Irish subsidiary
of a multinational technology group operating a global digital platform and earning advertising revenue
from Korean customers. Its Korean affiliate, KCo, provided sales and marketing support under a services
agreement and received arm's-length compensation for those services. The National Tax Service argued
that MCo effectively conducted its advertising business in Korea through KCo's premises and personnel.
The central issue was whether KCo's office and activities could legally be attributed to MCo for permanent
establishment purposes. MCo maintained that KCo was a separate legal entity, operated its own business
and that MCo neither controlled nor had the right to use KCo's premises. 

Taiwan grants first licence for small-value international remittance services through an electronic
payment provider 

Taiwan's Financial Supervisory Commission has granted O'Pay Electronic Payment Co., Ltd. the first
licence allowing an electronic payment service provider to offer small-amount international remittance
services. The licensing decision was made in July 2026 following amendments to the Act Governing
Electronic Payment Institutions that opened this business area to eligible providers in 2021. O'Pay's
general service will allow Taiwanese nationals and foreign residents to send relatively small amounts to
Vietnam, subject to transaction and monthly limits. Customers using the general service must maintain a
Type 2 electronic payment account, with transfers capped at NT$50,000 per transaction and
NT$300,000 per month. O'Pay has also been authorised to provide a separate remittance service for
migrant workers from the Philippines, Indonesia and Vietnam. That service will operate through the O'Pay
application and participating convenience stores, with separate annual, monthly and transaction limits. 
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Thailand opens consultation on competition rules for digital platforms and delivery businesses 

The Trade Competition Commission of Thailand has launched a 1-month public consultation on
proposed competition guidelines covering digital platforms, modern trade and credit terms, and ride-
hailing and on-demand delivery services. The consultation began on 31 July 2026 and is scheduled to
remain open until 31 August 2026. The proposed framework responds to significant changes in these
sectors and seeks to strengthen guidance on unfair trade practices and competition enforcement. For
digital platforms, the consultation builds on earlier regulatory activity, including the Trade Competition
Commission's guidelines on multi-sided platforms and electronic commerce businesses and the
establishment of a dedicated digital platform subcommittee. The modern trade proposals build on earlier
guidance concerning relationships between wholesale and retail operators and suppliers, as well as credit
terms affecting small and medium-sized enterprises. 

Federal Reserve approves major bank acquisition creating one of the largest banking groups in the
United States 

The Board of Governors of the Federal Reserve System approved on 4 August 2026 the acquisition of a
Connecticut financial holding company and its national bank subsidiary by a Spanish banking
organisation. The transaction was authorised under Sections 3 and 4 of the Bank Holding Company Act
and represents a transaction valued at approximately United States Dollar 12.3 billion. The approval
followed regulatory clearances from the Office of the Comptroller of the Currency on 12 June 2026 and
the European Central Bank on 21 July 2026. Completion of the transaction is expected on 20 August
2026, after which the acquiring United States holding company is expected to become the 19th-largest
insured depository organisation in the country. The combined institution is also expected to become the
largest insured depository institution in Connecticut by deposits, with approximately United States Dollar
42.3 billion in deposits.  

Office of the Comptroller of the Currency decision highlights stricter expectations for stablecoin
banking applicants 

The Office of the Comptroller of the Currency has rejected the proposed national trust bank charter
application of Wise National Trust, a subsidiary of United Kingdom-based payments company Wise. The
decision highlights the regulator's expectations for applicants that may seek to operate as permitted
payment stablecoin issuers or undertake similar regulated activities. The regulator identified concerns
relating to anti-money laundering controls, governance, risk management and internal controls. The
application did not sufficiently demonstrate that the proposed bank could operate in accordance with
applicable laws and regulations from the outset. The decision also highlights the importance of
experienced senior management and board members with banking regulatory expertise relevant to the
proposed activities. In addition, the regulator may examine the applicant's broader corporate group and
consider historical regulatory issues involving affiliated entities when assessing an application. 
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Colorado settlement requires rent payment processor to reduce fees and improve disclosures 

The Colorado Attorney General has reached a consent judgment with California-based rent payment
processor Domuso following allegations that certain payment fees breached the Colorado Uniform
Consumer Credit Code and the Colorado Consumer Protection Act. The settlement, announced on 29
July 2026, resolves allegations concerning charges imposed through the company's rent payment
services, although the company did not admit liability. The state alleged that the processor charged a
3.25% fee for certain card transactions even though Colorado generally limits credit card surcharges to 2%
and prohibits surcharges on debit card payments. The authorities also alleged inadequate fee
disclosures, insufficient access to a free payment method and fee-sharing arrangements that could
encourage the use of more expensive payment options. Under the consent judgment, covered rent-
payment fees must be capped at 2%, while the company must provide clearer disclosures and a
reasonably accessible free payment option. The company has also agreed to pay United States Dollar
100,000 to the state. 

Delaware court clarifies when distressed employers may rely on the WARN Act faltering company
exception 

The United States District Court for the District of Delaware has provided further guidance on the
circumstances in which company directors and officers may avoid liability under the federal Worker
Adjustment and Retraining Notification Act during an unexpected business shutdown. In In re Yellow
Corp., 2026 WL 1855837 (D. Del. June 29, 2026), the District Court affirmed the Bankruptcy Court's
rejection of federal Worker Adjustment and Retraining Notification Act claims brought after approximately
22,000 employees of Yellow Corporation were laid off without the usual advance notice. The court
concluded that Yellow Corporation satisfied the statutory faltering company exception to the normal 60-
day notice requirement. The company had been facing serious liquidity difficulties and had attempted to
secure financing and negotiate arrangements that could potentially have prevented its shutdown.  
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